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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

0.A. No.288 of 2007

DATE OF DECISION: 20.11.2007

Sri Gobind Chetri

4 4b e bt seesesanasesssvencnasonansanons s eaecs sasses aess s e eeesanests asenran s et nre st Applicant/s

Mr.M.P.Sarma o

....................................... R R R P Advocate for- the

. Applicant/s.

- Versus - e

U0l & Ors
.................................................................................... Respohdent/s

R R AR R R R R oAdvocate for the

| Respondents

CORAM

THE HON’BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BL@ MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Whether Reporters of local newspapers may be allowed to Yes/No
see the Judgment?

Whether to be referred to the Reporter or not? Yes/No

Whether their Lordships Wish to see the fair copy
of the Judgment? Yes/No

Judgment delivered by I rman/Member (A)



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 288 of 2007
Date of Order: This, the 20th Day of November, 2007
THE HON’BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER .

Sri Gobind Chetri

Son of Late Ram Bahadur Chetry
R/o Gautam Basti

Khatkati, Karbi Anglong

Assam,

........ Applicant.

By Advocates Mr. Madhab Prasad Sarma, Ms. Bishnu Maya Chetr,
M4N.Hazarik& MeS.Khanikar

- Versus -

1.  The Union of India
Represented by the Secretary
to the Ministry of Postal
Government of India
New Delhi.

2. Superintendent of Post Office
Nagaon Division
Nagaon-782 001.

3. Asst. Superintendent of Post Office
Diphu Sub Division )
Diphu, Karbi-Anglong
Assam. |

..... Respondents

By Ms. Usha Das, Addl. Standing counsel for the Union of India.

ORDER(ORAL)

M.R.MOHANTY, V.C.:

Heard Ms. Bishnu Maya Cheti, leamed counsel for the

Applicant and Ms. Usha Das, learned Addl. Standing counsel for the Union
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of India; on whom a copy of this Original Application has already béeen

served. Also perused the materials placed on record.

2. The Applicant, while on suspension from the post of GDSBPM
of Gautambasti Branch Office, faced a departmental proceeding.
Charge sheet dated 30.09.2005 was served o;'\ him and, ultimately, the
matter was placed_ before an enquiry officer and, finally, the enquir)}
report was drawn on 06.02.2606. A copy of the sofd report was given to
the Applicant on 15.12.2006. He submitted a reply, thereto alleging denial
of reasonable opportunity by the ILA. dnd he prayed for a de novo
enquiry. Final or&ers removing the Applicant was passed on 31 .03.2006. It
appears (from Anné;(ure-.l 0) on 65.04.2006 and, again, oﬁ é9.05.2006 the
Applicant submitted representations to the Superintendent of Post Office;
-of Nagaon Division seeking a de novo .elnquiry. In essence, the App!icc:nfi
has alleged that the enquiry was conducted in a most perfunctory
manner where no evidences were taken to substantiate/to bring home
the charges leveled against him and that only by recording some of his
statements the enquiry report was drawn. Mckin'g such allegations, the
Applicant has filed the present Original Application under Section 19 éf :

the Administrative Tribunals Act, 1985,

3. It is seen from the final punishment order dated 31.03.2006
that on receipt of the. enquiry report, the Applicant submitted a
representation wherein he categoricdlly alleged denial of reasonable
opportunity in course of the enquiry; for which he prayed for a de novo
enquiry. In the final order under Annexure-9 dated 31.03.2006 (which runs

over four full pages) there are no discussion about the said plea taken by

the Applicant. it has only been discussed,(in‘ the observations and ﬁndings



3 | b

of the Disciplinary Authority) that the Applicant did not claim anything to
defend himself in the enquiry, but it has not been discussed by the .
Disciplinary Aufhoﬁ’(y as to whefhef any material was placed before the
enquiry authority, to bring home the charges leveled against the
Applicant. In fact excepting the so-called admission of the Applicant in

the matter, there were no other consideration given by the Disciplinary

Authority.

4. it is seen that the Applicant did not prefer ‘ony Apped
challenging the dforesaid punishment order {under Annexure-9) dated
31.03.2006; by which he has been removed from service. it is stated by the
learned counsel for the Appliccnt that due to ignorance, the Applicant
failed to prefer any Appeal and for the said reason (of ignorance), the
Applicant repeatedly approached the Disciplinary Authority {under
Annexure-10) on 05.04.2006 and, again, on 29.05.2006 seeking a de hovo
eaniry. That itself shows that the Applicant was really aggrieved in the
manner in which the enquiry was conducted. But ’rechnicqlly, he failed to
submit any Appeal in the manner required under the Rules to the
Appeliate Authority..Such technicality should not stand on the way of the
Applicant to get his grievances redressed from the appropriate Appeliate
Authority. It was for the Disciplinary Authority éi’rher to transmit the
representations to the Appellate Authority or sent back them to the
Applicant with instructions to present the Appeal to the authority who has.
been nominated as Appellate Authority. That has not been done in this

case.

5. _ In the aforesaid premises, without entering into the merits of

the matter, this Original Application is hereby disposed of by gron/ﬁni}
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liberty to the Applicant to prefer an appeal to the competent ou’rhori.ty by
end of December, 2007 and if any such apped! is preferred, within the
time frame  now given, then, the authorities/Appellate
Authority/Respondents should do well‘in considering the grievances of the
Applicant; notwithstanding the delay in preferring the Abpeal. The
Appellate Authority should give personal hearing to the Applicant, if he
will express such desire in the appeal to be filed by the end of December,

2007,

6. With the dforesaid observations and directions, this Original

Application stands disposed of.

7. - Send copies of this order to the Respondents, olc;ng with the
copies of this Original App.Iicoﬁon. Free copies of this order be sent to the
Applicant in the address given in the Original Applicc’fibn and be supplied
to Ms. Bishnu Maya Chetri, learned counsel for the Applicant and to Ms.

Usha Das, learned Addl. Standing counsel for the Union of India.

M’J_;D&/‘—? W’[l\loa
(KHUSHiRA%?\f M- 27D . (MANORANJAN MOHANTY)

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

0O.A. No. ;2'& g /07

SRI GOBIND CHETRY:

-Vs-
UNION OF INDIA AND OTHERS ..

/

-SY N O P S IS-

The appellant being qualified was appointed as Branch Post Master on
12/08/99 at the Branch Post Office, Khatkhati within the premises of the CR.P.F.
Campus and was discharging his duties to the satisfaction of his Superior authorities.
Onlthe night of 12/11/03 the lock was broken and an amount Rs.1,73,387 was stolen
away from the office which is existing inside the premises of the C.R.P.F. Campus
and on the next day when the appellant went to his office came to know the fact and
he lodged an FIR on 13/11/03 before the Officer-in-charge of the Khatkathi Out Pos£
about the accident and the Police Registered a case as Bokajan P.S. Case No.131/03
U/s 457/380 IPC dt.14/11/03 and the Police investigate the case. During
investigation the Police did not forward any material against thé appellant and the
appellant was not sent to custody. vThe ASPOS Diphu Sub Division enquired the
incident and vide his order dt.19/11/03 placed the appellant under suspension Vs'te.f.
19/11/03. The Superintendent of the Post Office, Nagaon Division vidé Memo
No.H2-663 dt. 25/11/03 ratified and passed order. Thereafter the appellant was

Charge sheeted and a disciplinary proceeding was initiated against the appéIlant one
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Sri D K. Saikia, Asst. Superintendent of Post Office, Nagaon Division was appointed
as an enquiry officer. The appellant was intimate that the preliminary hearing was
deferred to 21/12/05 and accordingly tﬁe appellant appeared before the enquiry
officer at Inspection Room Diphu and the enquiry officer threatened the appellant
that he would be put in jail if he would not admit his guilt and will be allowed to join
his duties if he admit his guilt. The appellant on the assurance join by the enquiry
officer and the presiding officer admitted his guilt. Thereafter the enquiry officer
submitted his enquiry report before the disciplinary authority giving his findings that
the charge leveled against the appellant is proved and on the basis of the enquiry
report the Superintendent of Post Office, Nagaon Division vide memo No.F-7-04(C)
2002-2003 dt. 31/03/06 passed an order of removal of the appellant from his service.
Thereafter the appellant filed representation on 05/04/06 before the respondent No.2
to re—enqﬁire the matter by appointing another enquiry officer and to re-consider his
case the appellant again filed a reminder on before the Respondent No.2 but no steps

was taken.

Filed b .
ol

AQvocaie



SL. NO. DATE

1. 12/08/99
2. 12/11/03 |
3. 13/11/03
4. 14/11/03
5. 19/11/03
6. 25/11/03
7. 11/11/05
8. 22/11/05
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IN THE ~' CENTRAL .- ADMINISTRATIVE TRIBUNAL, GUWAHATI

BENCH
i

O.A. No. ;ZW /07

SRT GOBIND CHETRE

-Vs-
UNION OF INDIA AND OTHERS ..

LIST OF DATES

Appointed as Branch Post Master at the Branch Post
Office Khatkhat

The lock of the office was broken and an amount of ~

Rs.1,73,387/2 was stolen from the office.

FIR was lodge before the officer-in-charge of Khatkhati
Out Post.

The Police Registered a case as Bokajan P.S. Case
J0.131/03 u/s 457/380 IPC

The appellant was placed under Suspension.

The respondent No.2 ratified the order issued by

Respondent No.3 and passed an order.

One Sri D.K. Saikia, Assistant Superintendent of Post

Office, Nagaon Divison was appointed as enquiry officer.

The appellant was informed that the enquiry was fixed



10.

11.

12.

13.

21/11/05

06/02/06

31/03/06

05/04/06

29/05/06
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for preliminary hearing.

Matter was fixed for preliminary hearing and the

inspection Room, Diphu.

b~ .
e cnguiy

P o 4

onicer

Enquiry report was submitted by the enquiry officer.

nd
dl

02| 63/06
i A7

The Respondent No.2 passed an order of removal of the

) Homi fonse oneirson
appendiil 1o Seivice.

The appellant filed a representation before the

Respondent No.2 to re-enquiry the matter by appointing

another enquiry officer.

The appellant filed a reminder to the representation dt.

05/04/06 filed by him

Filed by

‘6 i macate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI "Q(j

(An application under Section 19 of th é
22
<¢

LS

Administrative Tribunal Act., 1985)

—

0A-No.2858 17

Sti Gabind Chetry |
S/o Late Ram Bahadur Chetry
R/o Gautam Bosti
Khatkati, Karbi-Anglong, Assam. .
oo Applicant
- Versus —
1) Union of India Represented by the
Secretary to the Ministry of Postal,

Government of India, New Delhi. .

2) Superintendent of Post Office,
Nagaon-Division,

Nagaon-782001

3) Asst. Superintendent of Post Office
Diphu Sub Division, |
Diphu, Karbi-Anlong,

Assam |

el Respondents
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1. particulars of the order against which the application is made:-

D The order issued under memo No. F.7-04 (c)/2002-03 dated
31/03/06 passed by the Superintendent of Post Office,

Nagaon-Division Office, Nagaon.

2) _ Jurisdiction of the Tribunal:-

The appitcant declares that the subject matter of the order against

which he seeks redressal 1s within the jurisdiction of this tribunal.

3) Limitation:-
The applicant further declares that he has filed this application
alongwith one application under section 5 of limitation ACTS R/W
section 21 of Central Administrative Act for condonation of delay

separately.

4) Facts of the case :-

1) That the appiicant is a citizen of India and is a permanent
resident of Gautam Bosti, Khatkati, and is entitled to the
rights and privileges guaranteed under the constitution of

Indsa.

2) That the applwcant being qualified was appointed as Branch
Post Master on 12/08/99 vide letter No.112-663 dt. 12/08/99
and he was appointed at the Branch Post Office, Khatkati\
within the premises of the C.R.P.F. campus. The applicant

was discharging his duties to the satisfaction of his superior

authorities.

5. K. O thl..ry\-\ «
{ Kainp, Mgwoy

Regg. Nt "Vt “/ w

A copy of the appointment letter d.
12/08/99 is Annexed and mark as
" Annexure-1.




g P S
.- o WEET L OLPT T e wdes o
Cq R STt wi, g
\ COLUL et e Toibunal |
[3] AN s
i"c_ f\_,‘,Lix -, :’iﬁlg
L Goeeh
e

Ve eh v r e T
- N RTMAAT Mt ca TR

3)  That the applicant states that on the right of 12/11/03;
breaking the lock an amount of Rs.1,73,387/- was stolen
away from the office which is existing inside the premises of
the CRPF Campus and on the next day when the appellant
went to office knew the fact and immediately he lodged on
FIR on 13/11/93 before the officer-in-charge of the Khatkati
Out Post about the accident and the police registered a case as
Bokajan P.S. Case No.131/03 w/s 457/380 IPC dt. 14/11/03
and investigate the case. During inyestigation the police did
not forward any material against the appellant and he was not

sent for custody.

Copy of the FIR dt. 13/11/03 lodge by
the applicant annexed is annexed and
marked as Annexuire-2

4)  That the ASPOS, Diphu Sub Division enquired the accident
and issued an order vide his Memo No.A/GDSBPM/ Gautam
Bosti B.0./2003-2004 dt. 19/11/03 placing the appellant
under suspension w.e.f 19/11/03.

Copy of Order dt. 19/11/03 is annexed
and marked as Annexure-3

5) That the Superintendent of the post office, Nagaon Division,

Nagaon vide Memo No.H2-663 dt. 25/11/03 ratified and post

ffice order issued by the APSOS, Diphu, Sub-Division.

e S. K. (¥4

Kair:, Liviatop

ey v r

A copy of order dt. 25/11/03 is annexed
and marked as Annexure-4
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6) That, thereafter the delinquenﬂai)pe]lant was charge sheeted
and a disciplinary proceeding was initiated against the
appellant with the charges and vide Order dt. 11/11/05 one
D.K. Saikia Assistant Superintendent of Post Office Nagaon
Division was appointed as enquiry officer to enquire the
proceeding.

Copy of the Order dt. 11/11/05 is
annexed and marked as Annexure-5.

7) That, vide letter dt. 22/11/05 the appellant was informed that
the enquiry was fixed for prehminary hearing on 09/12/05 but
suddenly a letter was served upon the delinquent inform_ing-
that the date of preliminary hearing was suspended till
15/12/05. Be it mentioned that the order did not bear any date
or No. Again the delinquent received a letter without date by
post whereby he was intimated that the preliminary hearing

was deferred to 21/12/05.

Copies of the letter di. 22/11/05 and
15/12/05 are annexed and marked as
Annexure-6 & 7 :

8)  That on 21/12/05 the delinquent appeared before the enquiry
officer at Inspection Room, Diphu and the enquiry officer
then respect without starting thorough enquiry they threatened
the appellant that they would put him in jail if he would not
admit his guilt. The appellant then ask the copy of the

document which superintendent inspection but the same was

not supplied to him then insisting his admission the
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invesﬁgating officer then told him that if he admits his guilt
he would be released from his liabilities and would be
allowed to join his service. The delinquent on the assurance
given by the enquiry officer and the presiding officer
admitted his guilt. |

0

9) That the enquiry evidence of the prosecution but the
delinquent was not given chance to cross examine the witness
of the prosecution nor gave him any chance to give evidence
to defend his case and to prove that the is not ﬂegligent in his
duty nor misbehave -with any of his superior. Be it mentioned
here that the enquiry officer did not inform the delinquent that
he would be removed in the event of his admission of guilt
rather informed that he would be release from all his

liabilities and would be allowed to join his duty.

10)  That thereafter the enquiry officer submitted his enquiry
report before the disciplinary authority giving his findings
that the charge leveled against the delinquent/appellant is

proved.

A copy of the enquiry report is annexed
and marked as Annexure-8.

11) That thereafter on the basis of enquiry report the

Superintendent of Post Officer, Nagaon Division, Nagaon

vide Memo No. F.7-04(C) 2002-03 dt 31/03/06 passed an

% /S K G.‘."thuh
Kamr.sy {Matroj I
Rega. No. vAM, ) /

der of removal of the appellant from his service. .

A copy of Order dt. 31/03/06 is annexed
and marked as Annexure-9.
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That thereafter the appellant filed representation on 05/04/06

before the superintendent to re-enquire the matter by another
enquiry officer and to consider his case. The appellant further
states that he also filed an application on 29/05/06 as

reminder to re-enquire the matter.

Copies of the two representation
ard. 05/04/06 and 29/05/06 are annexed

and marked as Annexure-10.

Grounds for relief with legal provisions:-

1)

2)

4)

For that the leamed enquiry officer failed to apply his judicial

mind and came to a wrong-finding.

~ For that tﬁe encjuiry officer during enquiry of the proceeding

has not furnish the documents to the delinquent /appeliant and -

for that the appellant could not make his defence properly.

For that the enquiry officer while deciding the proceeding did

not take into mind that the delinquent has filed show-cause :

reply denying the allegation made against him.

For that the learned enquiry officer while making enquiry
failed to appfeciate the fact that the office from which the
property was stolen is within the premiscs of the CRPF
complex and appellant/delinquent with due care put the cash
amount in the almirah provided by the authorities and locked
the almirah and door of the office and left for his home which

is existing outside the CRPF premises and as such is no
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5) For that the enquiry officer while making enquiry failed to
keep in mind that no charge sheet in the criminal case has
been filed by the police till date in as much as no evidence is
collected against tﬁe appellant. The enquiry officer marely on
admission which was obtained by force came to a conclusion
that the delinquent is guilty the enquiry officer however the
disciplinary authority before passing any order ought to have
enquired- judicially as to whether the delinquent is
negligent/misconduct the his duty or not and as such the
enquiry made is wrong and the removal order is liable to be

quashed and set aside.

6)  For that the enquiry officer in his findings now where
concluded that the delinquent is negligent of his duty and as
such the order of removal upon such enquiry rebort 1S not
tenable/sustainable in law and the same is liable to be

quashed and set aside.

7) For that the appellant was not gain chance to assist himself by
any person in the disciplinary proceeding and also not served
the evidence of the prosecution/other relevant documents to

him for preparing his defence.

For that the enquiry officer while enquiring the proceeding

S 1 did not keep in mind that by keeping the cash amount in a
{f * - K Cl;‘)udhu,y

Kan‘rup (Mer:o) l b o

Regd. Nc, iy ocked room w1thm the premises of CRPF campus discharged

his responsibility to give proper custody of the lost property
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and for any untowards incident after closing of the office, the

appellant delinquent is not negligent in his duty.

9 For thaf the enqlllily officer did not join chance to the
appellant/delinquent to give any evidence which could
disprove his guilt. The enquiry officer having found that the
incident took place at nigh within the premises of CRPF
wherein the appellant/delinquent had no right to excess after
office house. The incident took piace at might which was
beyond his control as such the enquiry is wrong and the
removal of the delinquent is bad in law and is liable to be

quashed and set aside.

10)  For that in any view of the matter the enquiry is bad and the

removable order is liable to be quashed and set aside.

6. Details of the remedies exhausted:-

The applicant filed the representation before the respondent No.2 for
reconsideration of his case by making re-enquiry by another enquiry
officer but till date the same is not considered and as such the

applicant is approaching this Hon’ble Tribunal for relief.

applicant declares that he had not filed any application before

* S. K. C:i\‘\udh
¥ anylother court accept.

Kar_nr‘ W Metro)
Regs. wo. KAM. yp

8 Praver:-
In the premises aforesaid, it is prayed that

your Honour may be pleased to admit the
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appeal, call for the records, issue rule calling. N

upon the respo'ndents to show caus_e‘ as- to -
why the enquiry report no enquiry /Rule
- 10/01/GDS/2005 dtd. 06/02/06 and the order
of removal passed  under Memo
No.F.704(C)/2002-03 dt. 31/03/06 passed by
the .-superintendent of post office, Nagaon
Division, Nagaon shall not bé set quashed
and set astde and after perusal of records and
hearing the parties be pleased to make the
Rule absolute and or pass any other

order/orders as your Honour may deem.

And for this act of kindness your applicant as in duty bound shall

ever préy.

9. Particulars of Bank Draft/Postal Order in respect of the
- Application Fee:-

i) 1P.O.No. GGF 8382326, 6G6F 33%3‘QG’) CGHE 308357

ii)  Date of Issue: 13 —11-R001 , 23 — 0%~ k00T
i) Issuedby: GPO.

10. List of enclosure:

As stated in the Index.

VER ITFICATION

1 Shri Gokind Chetry, son of Late Ram Bahadur Chctfy, Resident

ol Gautam Basti, Khatkhati, Dist.-Kﬂrbi;Ang.long, Assam do hereby verify

that the statement made above in this appcal are true to the best of my

Signature
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AFFIDAVIT

I Sri Goéind Chetry, son of Late Ram Bahadur Chetry, aged about
..... years, resident of Gautam Basti, Khatkati, Karbi-Anglong, Assam do

hereﬁy solemnly affirm and state as follows:-

1. That 1 am the applicant in the instant case and as such I am fully

conversant with the facts and circumstances of the case.

2. That the contents of this affidavit and the statements made in

*paragraphs /.2, 3 ), L) 2(3/ W)ﬁxg’ Iﬁﬂjg)gﬁ‘é ?t{'uge .vtl:)?my

matters of records are true to my information as derived therefrom and rest are
submission and prayers before this Hon’ble Tribunal Court which I also believe to

be true.

And 1 sign this affidavit on this .J4™day of November 2007 at

Guwabhati.

Identified by :

| Q\Db\ N CJ/\Q)(O\‘
' DEPONENT
' WJMPW,Q&.M( EMM . . -
' Solemnly affirmed and declared o
before me by the deponent who is
identified by M B M Chhets
Advocate, Guwahati on this ‘.‘H.raay
of . Nevembea. 2007 at Guwabhati.

ADVOCATE
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provisional .appointment will he terminated when regular
appointment i1s made and he/§be’shall have no claim for apnoint-
ment Lo any-post,

3. The JSLQW{}OfdefYa§“0thpointing authority) roszrve

the right to termninate the progasional appointment ot anf tiiwe

before the period ientioned in para 2 above without notice and

VU ROV

without assigning any reason,

4, Shri 6@5/ﬁ} CAO/%I will be .joverned by the -
iixtra Departwental Agents (Conduct and Service) nules, 1304,

as amended from tiid to time and all othex rules and orders

applicable to iZxtra Departmental Agents,

5., In case the above conditions are accevtable to
shri (iphim Ch@f%ﬁ ( ilane of the selected candidate) he/
she” should sign the duplicate copy of the nemo and return the

“"sare to the undersigned imediately,

%bﬁff;inting Authority
7 (A-K. rstons

®shri_Guobim_ Chety) < N atrew sronss
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_ DEPARTHMENT OF POsT. 3 XUDIA
CFFICE GF THE SUPLT OF POt OVFICES, HAGAON DN NAGAON&Q@QOQI

Memo No F7-04(c)/2002-03 pated at Nagaon the 11,11,03.

’ Whereas an Inquiry under Rule 10 of DOP, GDS (
(conduct and Employment) Rules-2001 is being nheld against
Shri Gobin'Chetry, GLSBPM, Gautautastl LDBO in a/c with
Boka jan Su (under Yut off duty).

Aid whereas, the uctrﬂ inned considers that an.

Inquiry Authocisy slould be"dppolnted £o snquire into the
charges fra_megd.;against shrdi Gobin Chetrye.

L New, therefore, the Underaiined ia oxercise of the
powers’ confirrsd by the said rule heraby appoints Shri
D X Saikia, Asstt Supdt of Post offlces {(Dn) ., o/o the
Supdt of Pust Offices, Nagaon 'in, Naghon on fhe Inquiry Auth-~
orlty to dnguire dnto tha chargea fraved agailnst akove said
2hrl Gobin Chatry. - _

SR | L _ Qe
- ' _ { B R Haldexr )

' supdt of post Cfifices,
( : - : Nagaon Dn Nagacn-782001

Copy Lo 1~

1. 8hri D K Saikia, ASPOs (Dn), o/o the Supdt of POs,
nagaon D, Nugaon (Assasm)’, A copy of charge sheet
( copy ©f Mewnorandun, cozy Of defenca statenent ‘
sumnitted by the charged official and cigned A/D card
Sare onolosed. L '
‘\\c‘gh N shri Gokbin Chetry, CDSEFH, Gautambagtl BO Un a/c with
E;;/f' Soka jan SO (under put off duty). S
3, GC.

4-5, Snares.

: -
‘ ' Sundt of Poar Offices,” 
‘ Naguaon i2n Nagaon-=7820Q1.
|2 e
N
f
i

k] b sa A

e g——— e
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/ 3 DEPARTMENT OF POSTS:INDIA - y,
/ / | REGD Q{Q - )
. Ca reftars BTETT = ‘
From Asstt._Supdt_. of Post Offices (Divn) " ohct
i wed/Nagaon Division shiri Govln "’h‘;tr‘ )
it/ Magaon-782001 ' GDS BPM (under put off duty)
' : Gautambast! b.0. |
il B.I:.l-.‘. [ e
'v'l‘-'d'D"F-.G‘IQ Wil
| NG, Er\@uim,f?uié'10;01.!6'6;‘2005 dated at Magson the 22-11-05
... Sub; Dapartmen llnﬂt_ir"v- under Rula-10 of tha Dapt. of Posts, GDS
' (Canguct and employment) Rules, 2001-3 against Shf Gobin Chatry
GDS BFM Ga utambasti B.0, {Now undsr put 0 aff duty ).
The Supdt. of Post Officas, Nagaon U '.iaiun, Nagacn ¥iga his mama NO.
b N £7.04 (€ )/ 2002-03 dated 11-11-05 3 copy of which wag endorsed to you
Ao _ also, has sappointad me as the INQUIRY AUTHORITY to anquire into the
(L ' charges framad’ against you undar his memo no. F7-04 { € ) /2002-03 datsd
30.00.2008,
(O -1 shall hold the preliminery hearing into the case on 09-12-2005
(Friday) In the Inspection Room of F Oiphiui Head Post Office at {100 hours.
QU arg, there fore, requested 10 sttepd the oreliminary hearing In the
4

f ' case on 09- 12 -2005 in tha Inspection Room of Diphu Hazd Fost Office at 1100

1" L

hr:;u:r's, ramﬂg which the @Fér‘;é dmg; $hail 0% ﬂ“’lQ £x=paris,

et i o | ' | Tours faithfuily
: ) . ‘ \ oK ki
L | : 1“‘3\{1{;}__9%5 [
| ksstt._Supfn‘. c! Post Oﬂ"rc"s (Dwn)
" Ani@ ®WEdANagaon Division
Copy to: ' ATiiE/Nagaon- 782001
: % ::i‘i a0yl Bora. Inspectar of Posts, Hagaon West Sube
~ Divisien, Magaon, the presanting Officer. Ha iz requested to
. attend the praliminary hearing aleng with. 2l the listed
‘ " 7 ~ documents on §9-12- 0:) in the 1n<p=cuon Room at Diphu H=ad
' Post Offica et 1100 hrs. S
2. The Supdt. of Post Uff\ces Nagaon D“’laan Naoann He
Is requesied to direct tha pr—<anhng officar  to ‘attsnd the
orzliminary “haar h" on the 3oove :'p::m-d r‘u-,' ume and
place. |
Tha Pastmastar Gighu AFO for inform ation and nsr:a:sar:

’ E..t)

aArlam ~a
vv'l!vll .

0. K. "?;?ﬁia )
ittt ”'\l Ofticsr
u"‘ apfler® TTHTH
' stt. Supdl. of Post Otfices (Divn)
T o - EUiG ﬂ’éﬂ/Nagaon Divicion

wﬁﬂlhagaon—TBZOM
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. Asstt. Supdt of Post Offices (Dlvn)

KA R A
N {

Od .

I “‘ﬂf“d “Sﬂ GQbm Chctryf"u"‘t' g n]'\ U ”‘;J” \.‘-'I"i':'

o

.?,“GDS{BPM‘(Undcr put! ofrduly) o 10 I -
17 Gautam basti BO_Vla-BoLzUan so e 5_

™~ ,' et N
- el . . H

#ﬂ‘i’ﬂ/NagaonJBZOO’t,@.,m L

' Sub Departmuntalmquxry unde: Tule-1¢ g | ,
‘emplovment) rules;’ 001 agamst Sn Go Gy

B bR RRTPIAS - - ' o R
, ’Picasc refcr to my lellcr of cven no, daled 22 11 05 and 1[ is to mumalc you lhat S T
“the date c)fpxclmunm‘) hearing in to thc abovc ch hns bccn dcfcrrcd!o 15 17 05 duc lo' " - ‘
SOMIC Un ‘wmdablu uruumsl‘mws. TR AN L '

fat - . . '!

. . _-\. Lo aal : ‘
Y ou are lhu cfon, u.qucsu.d to allmd thc prchnunary hearing in 'the casc,on i: ¢ i :
15 17 05 in !hc Inspcchon room of D:plm Hcad Post Oﬂxcc ut 11 :00 hours, faxlmg which*#» + .7

!‘4— e -i—”'«gh.‘.-‘ ol r,'-* Teet

v

s
E3TH s ’hl“;g’

"'tq
,-\”l

4 honriing ,-' S
PRAR 1Y 1 1 - l i\s‘( By
ey D:vuxm(DI\« m}\la) " Uc
! ﬂ .rINQUUi}%Y OYP'IChR
m

; ‘-’i.'l Assti. Supdt. of Post Offices (Dnm)
e WW/Nagaon Division” , -

Lopv to:- 1. Sn Babul Bora, Inspﬁctor of Posts, Na,,aon (t\tt.ﬁ%U g Klagaon thc

presenting officer: He is equest {0 attend llw prehmmar_y hearing along with all the hsted
documicnis on 15.12.05'in the mspccuon room at Diphu HPO at 11:00hrs:3i 1 ey O N -,';- L
2. The Supdt of Post Oﬁiccs ‘Nagaon Dmsnon Nagaon. Heis rcqucslcd todirect thens ~17- e o
presenting oiﬁcer to attend Lhe prehmmary hcanng on the above—appomtcd date time and T
place. LT U e '
3 The Postm.tstw Dipfhu IlI’O for mformahon nnd mccssary acuon . ‘. ~ ‘*ﬁ*!- .
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T (DI\S:uha) o S
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DEPARTMENT OF POSTS:INDIA KEGJ) A.D

From:- inquiry Officer
WET ALULTH BTHUT ~ To, :
Asstt. Supdt. of Post Offices (Divn) Sri Gobin Chetry
Vi q‘a’?;magaon Divislon X GDS BPM (under put off duty)
y 7e/Nagaon-782001 Gautam Basti BO Via-Bokajan SO

No. Inquiry!RtﬂclO/O1/GDS/2005 dated at"Nagaon the 15.12.2005

Sub: Depm-tm‘enlal inquiry.under rule 10 of the Dept of Posts, GDS (Conduct and

employment) rules, 2001 against Sri Gobin Chetry GDS BPM, Gautam Basti BO (Now
under put off duty)

Ref: ‘My letter no. Inquiry/Rule10/01/GDS/2001 dated at Nagaon the 05.12.05

Sir, - ,

' Please refer to iy letter no dtd. 05.12.05, and it is to intimate you that the date of

- preliminary hearing in to the above case has been deferred to 21.12.05 duc to some
unavoidable circumstances. . :

. You are there fore, requested to attend the preliminary hearing in the casc.on
91.12.05 in the Inspection Room of Diphu Head Post Office at 11.00 hours, failing which
the proceeding shall be held ex-parte.

Yours fail I"} l}' J

(D.K.Saikia) _

INQUIRY, OFFICER . o
HET AUILTEH FTHUL ‘ ;
Asstt. Supdt of Post Offices (Divn) \

atfi@ wgw/Nagaon Division \

Copy to: 1. Sri Babul Bora, Inspector of Posts, Nagaon West Sub i¥f5 ?)%r," Buzgz%n the ‘ l

presenting officer. He is requested to attend the preliminary hearing along with all the listed

documents on 21.12.05 in the Inspection Room at Diphu HPO at 11.00 hrs.; 1
2. The Supdt. of post Offices, Nagaon Division, Nagaon. He is requested ld\‘ irect the ']:
presenting officer to attend the preliminary hearing on the above appointed ".i_t.r:. dime and g
- place. . I
3. The postmaster Diphu HPO for information and necessary action. o \
el |
( D.K.Saikia) - \
INQUIRY OFFICER -~ *
ars Aftas gTEOE }
- - Asstt Supdt of Post Offices (Divn) (\’:‘“
- s W& /Nagaon Divislon '
. rit®/ Nagaon-782001
: . i
\ . !
1
|
1
|
o

[P




-//7" __ ﬂ/t/rf/@aa@é: 5’3}‘

|
ORbFR Q’HEE.'T NO 1 . ;
. PATEY, m\ ‘-'Jcaov; e P L ]

!

Sfrp Cmgrcin&u L\ .ij"i-,? "L":\.‘itu"s "Lw-w&, Ruec._lO - e
-?-uj'm D&t .Gfafmw e thk, Jg,v,alal nc V\T)

oot Bae, 'G“"’Tzu "ﬁ st |
mngdw 8.0 , b O O{M wnlo- o) e M%“ ’

:u‘u:- ?’a Gﬂ«nng ’ke ~
A gwa vee o Rw:\nf o§- g:(’ \‘EL Ha wﬁ—&ﬁﬁ:?ﬁiﬁf ‘f_‘j’
oy o- 4. P BN-lamR00T, | ¢,

- T‘Y }2 -\']La th%mm LJ%%CW&' C‘U‘rc'l— ﬂﬁ'}l«‘uj‘muf u«,*’rila...
) _ @ _3 ALL o

oy m (Bc-/ﬁmﬁ, Pa -,‘ msPEC‘rvR oF maTs N Wt
Qﬂu Gzc\\m.m/ C’X‘L sz§ P,Hf?*n/ G.ﬂmmbz&h f%o {
Cw\r&m P—u}. O-ﬁ‘ciuJ) -H«L. dﬁvﬁd (axs WHiaald I‘
i

N nA € Ot e - /P J/u:u ﬁf}r‘cfa
the cloged a%xmmc ot R s By

'1‘-"146

?“uvrr( the . cHhan
/S'\A FO‘T“: éhj:amv };iv: “a_cry\/ :G‘rf f‘nv%r-{'cu__nnrmo

ar }:; oz, La)/@mm 0 ‘D/m R0-09-&L05,
.-d!m. C’j\f\a}‘acr{’ Oﬁxual,_ qf;&vc "H\ri A,‘(_-_ Crm.f({ Tan s ra((f,.,?#f«‘,(

‘L\~ﬁ- /'\ﬁ’hfc‘vﬁ O <% @mc{; /qf:f(_m@m{— o4 -7_-.“, R S (4
AU O toehan O‘Y/‘rwc/a Hervi emh u;/a‘w‘ y«uﬂ— o-& -%L». Arlick s

C"‘-%—- C’_jarm-’d:c.e. _j")n'w\cc{l_ C'/“U‘)n :.'T‘-’:»Q ’&W <’/¢-

ﬂL C,cu:\ c.:f d-h- c:rf, "%1\& o‘mrz C_'jac’lr\ t"\r‘([\nﬂ“(
(Vf{. Yl é:s"\f\’\ j l v(’ {}ﬁ'\cjﬁ\’% Lﬂifunw ;ZXM*O*O e

Ff«ﬁ.o‘i‘f{ /iifnwr:ca M .
__C”\e. /L t.rvx.r& '1.5 QAICQ,\)‘L{) 4_’ ] :. _

N

ST I-N%\RJ oFFlcEK

ZT?Y &TE; 1
r‘\SarL Supdt. of Post Offices (uun)
AiE TTEHIN,gaofi Dieision
Hita/Nagacn-782007

. L X

-

Coifred-to be e OBy




20-12 =3
f.0.

Csj“(\c’\h e tw /\\hc,c -1 el /q\?[(x(f -1t Amncsate =1

N H
o }
o |

Puoceodin .
) <A CY"'\, )\-‘q_ Z,,V U"Y\ _ A 1

(& ermn “hals, 7 WA «-10 Uf the depa, of
f‘LfArl'wz&i &%l Grol 1-:‘,\/4‘@,\ THC(T‘-. m?a«c'f'},__cmj ra'm’ A1) Rulee, &)

[ T {z{’m’ Vs t-\(vn\ t b
(e ﬂ/c_ a«d\,\, P\o\&@z{vzv 'S.0 ( )auzo “Lm\z{m_ }-Si ';1( A‘;;altﬂi,?io"o}y
24 -VR-0S; m—»\\fw, _g'rﬂy;¢-)rtm Rr{rrs\_- &g m{?ﬁ\,u » fpek bffec
A 100 Rowss o o

J\uﬂ«tﬂuh’ Cﬂ*jkﬂ 6& F(‘SJH Nagaen T vism.

L ASnar fem -
AN A(a f! hgt S\ 0 (wl

vf ~04 (C«)/(ﬂrum 0 Teteat }‘Mrr Al W-U=05T,

4?“,"' n_‘b'*\’ﬂfmwfp‘» ?\t’(c:..'wim Aty e Abeve (’N'a-f- 3 '1_3 ’QJ(L
D“f‘{' -“»c,_ -t R- (\S- ’H\L J‘n Jﬁ(‘,v Rm\/ - kﬂ xu ’
\\Co &5 vﬂuom«? a)m.e._ v mmi’ and. {an cl 'zm:\l,g‘

r—a cL n—m.nxnhj \e‘:\]ua\ fap i |

' 5,: Cm P\aqcmi wa "";' mcr?c:w& 0% POSTS _X\\f‘.x-;sf\,m_(,l)igj &bb-h\
Y ‘P«m&mra oo, ,

L4

. m Gzo\ow d«e\ﬂ B e &/\wm»nL. ,\: *.Q. t“"’f{‘b-—
%‘i r,tgf Aw&) ‘the d‘»\mfaw? Gzds Cidan .

"°U. é’?OlJ’“/"u CV\(,#”?\ “xﬁ C’,L/\‘l’ C(( (\“L((fi (AR \"(7’"”6 -“_"'*\""‘L_..._
*\cd('ut_ Hm’i Ale Jf?\ Ak c.n.& %Guu«a{ 4\ Cr}»xa (’5— "(,«.,‘uae/"\m(x
"v%&'\u‘z{. e g'fbj‘v{'{ "‘r \G' S, Nc‘\d(‘u T, \Cf“f)ﬂf:,"lvnr((']____
Momo. 20 FF-04 (&) /R0A~ ~02 perdl 2p-09-2ces™ n(n«) Lot
Sbiteament &F mﬁdm of clarge o Avmoave =L 027 Ve
/‘\rﬁs/\'m"rf% CI‘- 2 ;Ym\"rc"(mv > ah«gnCr V-Cuc_\ ("N fivni/ Lfv’\r\v‘l(“.b\. l‘M,
/m‘ ‘Pn‘—— 0" Aﬂ""—-’ f'\fﬁ‘ll('((-d C'S' C;Yﬁfv"l- < "’j’\/\.*n cr(_ f-\/‘ 30 ‘t -‘\rurnv
A /SYTVQMVU—‘«-J] Al 74/’}% G} alucum\rm-{;s. A e R e L LYY
PR o W'z:‘rma%@ Te foreexcithe — AV,

q"" ‘}q’(/“*(ﬂL "“é C‘hl(,()._ oS ff/.l(.:/g_ LAg Mae (_\ (‘3—-‘1\ IC'fHA(

e Arderment of cortiBles a'-f \n.‘- ¢ aval & S avest 01 o b
Oi M&/SC.I‘V\A & e A befhaviown /"'\j;rd\—- ¢ - .ch_ Anti c,usJ-&
C\W‘ f\‘h\dpi, /»lfion"n‘“( &"IL n L fh/ C_’,.,\p, Ly, /{.'n 4N

“«tzo ‘\rt}"\\u c’lw acc{, (\H\C(ﬁ- Lan or&lngi_ Ac<m
hc,fmm@aﬁf»c < cen~ ')'LEAOQ oul A J e o e "“'\
o e e (%un |
—ﬂkml_aﬂ(\\ J’u. G-;Gb’x/h, C’,S\c:{f\*a 4w C,\f‘r‘:](c‘{ ( 05 ‘(c: ‘)L
(o m,,rv Q(fc(_ lo'*] s Ll 0. as o (dhd\«m__ \«a.. Ccu\ﬂ[ Lmdnﬂ;l
-!\«u Mr A t.\f- d(,n\ < jfw(\m\(,,{ K,U'
}(I{L/W‘ff'i' f—} zrm ‘gn - S SR \L/Cl‘vx/‘lucT che

e, \I./f‘) ﬂ(\d\—\l’s\’tb\/}l Y g ,4{\,-\,(-(( KN (‘g oyt “,] ’)\(‘(4
Q?C('LG (atry A""’L ‘-C'*"_P'{ﬂ f‘hCC‘L ) 'd\\.l.mv ‘*x\( \L'l (‘"\"’"ll v~

f do‘\\\,(/w 4 e @r\f\}' L&{ %‘LC ‘ Cie (710 Ay C\u'; " (J,,, {-(
Nk Aves (’ouf(rf '\\m.zf I P S 0ﬁ4nf‘(u.- ci (‘hn‘f‘éas nrxrg
\\-c— /’\r\c_ﬁ-ﬂf'v:t ¢k ey %4(-“‘,‘, t-g Al el

\_'JL&’@V(U\\‘L . {\q_, /’."\/‘i *-‘f L— h-‘r "‘-I ﬂ“((’_,{ (T C,luvvf“\c__ :3‘(’#’\ .

/?.f’ A g"h{‘{' ity TV Q/\rr‘ﬁ- ,_J
\

1
P R T r“w\c-f Al |

/

LARRVE .——._‘

(H-u._t H3 +he C,S:.r Cd CL\ (:r:__ A Nl('r'( 1’.4 Al (\ ()
(’LS Jr() (\\L_“ S /f’us, ﬂﬂﬂ"cr . e Cﬂ./g AT 10[...: 4 }C,xfhaq
(::\'\(anca{, /u» _.l'\x_;E' A\.n . ,.‘_-\_-‘:- *‘kﬂ'(/“uch"’ f-{ ,\\-Jur'l "

\
;{V\w{ (\“;rn«c*»— e 1'5&52"&*’ t- ercis f\mmc({' 11111%3

N

Codded Fo be e Copy




T T rm—— C —
! T et " A 7“*“"\ 1P Pen e e tema e .. .
4 D e T vean te
R a—e el

M N
.
o g——

— O?/ Lot ' ' - i

/ﬁ / e Chan ccf, é‘ﬁxcu&{’, Siw (‘:wbzm, &g\c}hﬂ /‘v*‘x?\«"‘ \xi" )f
' A’&\muHcaﬁ ?{‘*—h _jn"dmuzt N(ﬂ."n‘% ’Lu'"v e 7’\“{0&--——1 -'i'l-
// Arndl A’}("\’LCY& --']l 05— neni ¢ ‘T-_F C()L‘l’ttjid "F- dﬂw j"rﬁm“é‘¢L— ."
; ; _ /’lfir'rznu;g /\#umv ‘2(‘#‘\, Mc‘x‘lx\h(_ -—l Ff "\u. d«m‘ac JJV% kit \
. : _*_04_0 '/‘WL Qﬁu 610101/?\/ cj,._n_:’r}wd F’,Ven(fcz{, /sl«xtmxlf)bq ‘d'%tij'g ; |

V_fpr?re. /anmmtdz "u!: ﬂC{dCﬂ'L’thCc{/— . - :

: i . f o !
=S cw@m W/'n, i sl
il S‘u g " 2)1n] 2 | /ﬁf’q“‘( Ly

55}

["wfséf*\)rmj mn,cae Ojﬂaa{— H\FVU‘R Y HEFICER B

(“’mc:,m
Assth SupJ’ of Post Qifices (Divn)

amifer @Eei/Hagaon Division .
HJmia/Nagaon-782001 : ,

i

Lr

s



I I cotinnas A 4
ON - PEPTL INYURY  TUNDER RULE - {'rsé
me&if(&tmf'& ﬂ{‘q{ﬂj ;| 3

\fofu\‘&j RETORT
P THE DEPT m: POsTS o gAY, DAK SEVAK,
- R "umﬁ‘ cpxm éuobzm, o Gdbs T‘:?mr.,

o
udes, Ro0) 5, T
(L’n nmx.\ofv.r{ P\O ()\nb ?—9&0%’ GQJ:%> zrh. d_ccmv C\)"L—Ho\, P\o)@J -: ’
$i00 7 " F
IR Qomwn R’L«Q&-\O 01 &vs 2005 M’?EAJ\ P
_ / / / / €- O O;L" ‘(“‘a . '.;j
|

. Vzcic \Lc % 63} ﬁ)fs% Dﬁﬁzus Na bun/!nzm ’ h\jﬁmn MAcAmO
o, FF-04 (¢) fR00A ._ogf"dla'f\?:a{ 1eW1- 0 ogC«INb ap rm

xN‘\/\,\\R\NG A\.\THUR\Tj —anw wdm M\‘-. < ‘?!’Amzr,;,‘

s Tb ™ C’vf 30 'zrmafcoumx f

W@C,MJ‘,A a}’f’o& s Mm:d«mp Michmp 20 -

| .

(R’ um‘;‘t’ by ‘u
A ﬁ) O L

At 1 P\o\m\
£ -0 ()/at02-03 Adafed . 30- 05 L
2y \ﬂ'm. O-“&w[c,s 05- C’,ﬂmf@\; XMM(:‘L afaavfhﬁ‘{‘ _)Qm. ‘OL‘)'ZQ\_’ ) :
Cﬂ\c\’f-wd ‘h('fw{ JoR "uanm__. _ ol

; E\‘}c u‘je. '
m. C’/Qw‘:'r - wa. fum&' me_mf
C‘u.ﬁg, 69\& G'LOLW h’a eJ 3 \ _D(fsj

£k M €
AUl £
Pﬂmv Gw,u:‘r %%W%f%» c‘tr‘frr%::nnm :S:m“/-t o ','.;__: | ‘{

Y 19003 vadee” Frope 4

Cuttpdny O 61 W Card on«gsifs o herfe yee

A f”md_wo ‘g’ lorlcw"ﬂ-uﬁc i o Qubey e Poramchy Offiees {.JL;; <Sl.
ozﬁr&'. C’g- 610\/’( CAAS:V /’ﬂhww\lﬁ\f&% Qb 1113,333/_ O)x

?CW ‘

fead v . g % ;
-%n; Lcwﬁam —-an"cc -nm,{u G vhe ) O
N =y Y«%ﬁnﬁnm < —H« A mﬁ(‘

(-C\lgm
e 120, 'Zﬂw‘\w aE a§ 12-1- o;—). 8§
c?m Gzogﬂnvv' C’,Qw, f}j U/Y ' \ptm.l,a,ﬁ\_ Py r o
Ao ¥ c{ﬂ ,:%cw M&p ﬂu ~2) oF e Ivcy\ c-{ q:i (‘,!1
G'\ﬂn-nur\/ Bﬁt{_ Qevgx}g C & &/ %'rr]v?m ""\Co{s(",) RV«Y:LA ﬂ(‘()_l_ t T:’é
' : e SH
f\trhcjc, -1 | \‘Lgv% |
| ‘\’LC‘J\U'B c a.B
M e Aetol SL 60\,, Ay Ve e {7
Grvs ‘-— ‘:Irv- Y /!:,(,r("u’hp E.\f(‘:(‘), mc‘i-{c- 60\'.‘“\, P‘O':i?ﬁa‘b S 0& b.“m" ‘
ﬂ'{m‘ efand U\w el E>CCe ’-3(\.{:;, ?‘! ?'ﬁé ok =
o v I"-\\-()2> %&‘me‘cz‘_ Lo AL yown Ay Oy
5% Pl Ofiters ‘)u/ml\mazs fors 5\_c§ e

3R oF (SN R_L A

pgery  RINOW eyt .49 ,,BJ

M\waﬁbo'm } %( r Wa-W-03 P&h —\\«L\;L» X

/%wu.m—\amu /1&;/ il .,, va\: ,\,-\‘0’\'\; L Au C)n-c e Lw
¢4 als (:z\nnun\, bm\'\ .E,cgj_m.lg

_rQi C“?“\[«x :nfC(m\(m\
‘%‘ f\lu?c\s .:J‘OL%- o

m’s pf\gh‘('n
S— imbteamduck o wiebek xm'mw'x [
A P

2, alaleam et O—S‘ 'zrrrjvw\a!um boc
Lu, A m;{- C’S.-“,\L thflg_‘ Z'g» C. eraﬁjﬁr’.mwg{t ﬂf‘e’&;‘y =

’“env GPML‘ a m—hﬂ '\‘L {% 0, Z (‘7/6 ‘0‘,'“\/.

: -;_' o :

(w

Dt [‘zb\nnv ﬂ‘chu. . &
< ’{CA‘?‘\A C(r Pl Lwdﬁ

\'\"\(/ﬂ"/n, .0 (_"\-W\

oy Jokde — L -
Yt *R\xé /C'Lu:';,_ 25 CYARP i —’l & cohie _'S" v "\*f'”'“‘&.,.-
\L R 0, l\u "l/(' (- r\‘“v {e riea f. J g D

‘?\ \) r‘ )(’((c’, x-

—W)J/ EREAN (l‘ G “‘\" o (‘umt\(’uﬁ A Y 2%
‘ \~ e (’Mmrt _fhmvv V- 00 Ao |
\“ % Y- e Yaaatls /"‘r‘\r“n{(\\ ’.Yc’\-\ /'f Py, _;_,,.. (:“,_\( r:‘\ (\"T ) ‘ )‘ L ,’\1_;
- ( . \ - .
' i




74 and okl o4 1y Ry s
_.'é '6 ["".:" E“"’ ‘°4’Q 75 ‘ ~ O Wy
2 .ﬂé&“ GARf QR ?ht#?‘/»omm‘a ::Loaoin Wy LLH
R L N A e R 0flea Yol 500 0 s
Sheel " At W SR Ry Ww@_ /& %H@TAWA? cfmmlﬁ‘
fl’?ﬁ dfwm/@%_ c;g{«w\u&d» aﬂa.;. @n. +y etk %i& Aac,ow:%
(ﬁs 1,73.289 +Hhx ~m.+ o c.wa 34?1 ok
n 03 mcE/LG#-a-&;Sa Wag L‘% y la n~oa M?&Ms ﬁ;
/Z““L‘J‘ &OL{W “3 Hen ’&owfmn\, C{-(Y
G}K‘Lf—bfmf‘w cmafnd!.,djf?o@c%b‘cu X048

I % Vielding o Fendatns of i

L R LTI

B i o s LIPS U S
i 2 e Ti N 41._‘_.:_ W el e

l
e
e
ez
——

’:?
T f
Iy
'3;1.0
5
18
:5
A
=
&
...._A_‘%gm .

e LIy

e L Bk G b e mm e Gos
‘*.Ffm/ . = niﬁmmkk .0. T @fc_ e P\o % W“z, v'r‘h‘.r_‘
/’—{m At A ﬂenmc{’, (‘Imzﬁ:o?,—’,—v hreamid- @xcass Cp‘,_.L, celeZiod lcf\ar
V\W Jf I)O“'f’.(,& "‘?W»c&c—‘non& +o‘”uz.4 -Accou:g Oﬁ{a:. el

Yeedreion M-—\Lm—- ("%Zm..- &m,‘Lo—»&' J’c”—-‘ @73‘4“’]%1’\!&% :s‘fl
Cns & e

B TR o -
VR acsemsmianz -

/r@, cW%f& o AR o:s ﬂh_cu&m“,gmg
C@Q, ™Mma ot g. 3 v ' E{"" ' p o
R mmm %s e o
P/:aﬂfsm;« T s R 4D | ?
R/ 54?%39 Qs 150”0 - ‘fﬂ [ i
e 2 et S
ol 05 (\fmdam@_ @s SUDD 6 C‘Hmvwa \/C— ’fa) . i

o] Q‘}u\y Gedetear.. Rk, ‘hdrwca?. v KB 24 4azecp |
ol g Cadl sfcmee. 0’3"‘“«:_ C‘.).Op O 1A 02 c= ’Yh‘?‘/{)m)d ;\QJ .
r\%&a({a 6274/[”% Anct. i "*GT- wqu“‘*kn @j‘?f‘ il ';U“Es
Hec O'n\ l\CJ)-—- '\'\"-“U“‘fdp UT‘ \"7’ -
'P-C-/f,'\m({' Yoo mils mc’wm rQ/‘u—(i
1,732,285/ c»57 e m«ﬁ—

(YCCLF
7 é 4’?\/" A
- oF & H 0 m dernah“(()muq:E rAw4 /vx U

o5 Ante 2 'Q/w%c.
/”\ux) ‘“H\c /duﬁt th 0%—\0—\/ @Lcl’h"a?'\/tcgqui (\)'VXC 17’?(2) :

NS &1 ,L, ff'vr (ramell be erccar g

1(%;”( {
C//”)’«, ’ ‘ “ACEO'M{%C‘AECL =< /( -H.c,,c ’Naq), 0 €>o(/ clc{

—\1/'(!' n’D - ("hoc, ’\/10 ;{ 1 \\; 71)\,1/,’0’\/ AL ',
“u-““l (2‘ D.0.F.. G&D"a ('f' _ﬁl Ao wend ﬁ 7:
Aol % _ ( - f (r ‘ ) s E
, h S ' g 1’
f o f.

R



. . T . - A P AT e W e e ey B S - P o R e F
R _ : S A R o o AN
. . L A N LT [ o
. o . . i o T s ! ¢ .
- . . ) ) . . . ) V.l
. g, . - — T - - o
o Tl I s S ‘ ) ‘ ’
: R N .‘n,'. R A ‘._ oLy : . . v (3) ’

[ ! : \
g 47 WMo n\umnﬂ) : \N-
/,f/ Me_ T’Yeﬂ‘cnﬂﬁﬂwﬂd Pca)v. Zrn:‘m—‘L;_ CAAQ_- arRd /Deu On—
£ 2114~ 05. %_*h 5MF¢¢_\Imw3 Z‘f— Dievu Head FEJF' 0ftece ,

,/li | ShL Pﬁab-wv. P‘cnzt NSPECTOR OF POSTS J\.\c\c)aa‘h/ wea%.sml%—,bn
A Ao aj:v Jc,.—@c,ci s of‘xepem-r"wn Ciﬁzw;_, oy -{\J_ Catec. Om 1909ﬂ%. '
oS ﬂxc. Lra'xa e M\«oﬁa e d«m’-tac‘a?, GLJ)S ﬁ‘)u. ngbmv
clay alhs nmii‘ﬂaq el Wiip et AL e Eoeppdony o
AN1RY0S,
 &ht Gxo\jznn, dw+ "‘Hu, oﬂm (4& Cﬂ);;. AAW{H(J, -'m—?aw:z._
ety Sie Meano® mo FF- 04( aova-03 Aafzd 30-09-05 ‘
T ke rT’«*ft:H‘ Uj'- PO-;CO‘“J(:.A }l o, B VIR e, )«kuamm, ] .
However Al Ca\'\-\'%‘(’s C‘f-f» e /(J\L(’q M (e ‘aJLO“'&_O"‘a&' |
\C“xjigaw\er{’. “D the Cl\z\a/\la 5&)5 e Q%drlr:fﬂf "“]’Vl“ﬂ /\3’4‘”’— 5

) FW*—'““’“U’\ 0ffieen., . 1
' \,ﬂ‘\e‘:— 6@% el (S §;u.1 Lﬂ/‘.rv(fﬂrimm\—]sm /U%Lacs,_ /-!;J—(:Q
2 Re Could MLMM*H_ cas, Hharsgcly aﬁvf.

hee o \ﬂ—/tlﬂ"\cn% D‘:? Jrr:v aw mx‘uﬁ. - WM ‘

b /.*“flﬁm{- O-‘;cj\w_‘w«m GF C_ﬁm‘awo rremec w;tf .j

~¢_‘s

OJEC“.U;. (lépf*’w‘?& 'H\c_ em_cg,\, A’thfa.«s O«P

" O lct? 2SN MQ«(:Y

A P/\’ecdecf /Rm&e{

CV(‘L . 'L’sze - w. A“’ Rc -1 /h’\nc 7 LE: :1
r :\ d?c*f:?mc__-——j_ Ay o et ’Rc_ % a-i:zf- Aetfhﬁb 1
M,Qf" St Obm d«cg} e Gvs /)w.«:_ }E—/Jzu. :
T e v
Mﬁ’ng“ e rd,ﬂ»\{ Ma _f"'wme({_ /-Ud(?l"rv‘.&' lvt.’hv b - } ¢o {

_E F\k\bm@g

S Yove /Qewui ‘H«.c C‘X\maci Gbs i Presemce oF- ! '
e ﬁf,gmm cg),__ “Amdl. agoo Yre *H-noucg ‘}L«:O&n ¢ — :
el e CAs e Cﬁm&c]«f Grs. sl Gols C@)ﬁf ?f

/ - WAL
/‘/m\d admii A m &
Zeme Yoto mn:?,g %z&ﬁj ‘ﬂm jlm qog:siﬂﬂ moxa g
/\)v‘a{g{ Ahat e C’agmhcd € j‘?n Aam:n ‘:Su ‘—C(‘Iolmfaw
Chchiw (’?'D‘_C‘ '. E‘\?”"‘V‘ GT-C’«‘-T'?ZML( *} (2.0, Lo Rec o’\,mi'g' N'L‘H«./
Pokﬂdcﬁﬁu 3.0, 'vwi:. &ujﬂcr{\ o she, Nevqaumy Peanp my .
04 LC)/ pri‘ 03 o%—fch- 30-9-05 /\%amae .I)Woveof.

~~~~~
\OQO‘/Q»',J

el
( PR sANUA)

INUUIRING AUTHORIT Y £-
AET AUlelH TTHEUT
Asstt. Supdt of Post Offices (Divn)
Anta AEH/Kagaon Division o
wﬁwmagaon mom , , ;

Ow‘{@fozél to ke s Copy




-

\I..)

DEPARTMENT OF POSTS
OFFICE OF THE SUPDT OF POST OFFICES NAGAON DN NAGAON-782001

Memo. No.F7-04( C)/2002-03, Daled at Nagaon the 31-03-2006

1.Read the followings

1. This office memo No.F7-04(C)2002-03 dtd.30-09-2005

. Inquiry Réport ol the Inquiry Authority vide his No.
Inquiry/Rule-10/01/GDS/2005 dt.06-02-2006-
. Written Representation dtd.02-03-2006 subrrultcd by
Shri Gobin- Ch Chetry.

(_u

2.5n (J()blﬂ Ch (,hulry GDSBPM Gautambasti BO in au,ount mlh Bokaun SO
was proceéded under Rule 10 of Dept. of Posts, Gram Dak Sevak (Conduct and
Employment) Rules 2001 vide this-office memo No.F7-04(C)2002-03 dt.30-09-
2005, The articles of charge and the statement of imputation of misconduct or
mishehaviour in support of the articles of chargg framed against the said Sri Gobin
Ch Chetry , the list of docwments by which and the list of witnesses by whom the
articles of Lharos, proposed to be sustained were annexcd to lhc above said memo as
Annexure I, U, LI & lV .

3. The charges framed against Shri Gobin Ch Chetry in briefis as under:-

Article =1

That the sard Sri Gobin Ch. Chetry wlule functoning as GDSBPA|,
Gautambasti BO in a‘¢ with Bokajan SO from 14-06-99 to 19-11-02 failed 10 make
proper arrangements for safe custody of Gowt. cash on hus own responsibility as -
requiced as per SiNute” below Rule- 11 of Rules for Branch Offices which lead to
loss of Govt cash amounting to Rs.173389/- (One lakh seventy three thousand three
hundred eighty nine) only, from the BO in the night of 12-1 1-03 . By his above aclt
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the said Shui Gobin Ch. Chetry also falled to maintain absolute devotion to his duty
as enjoined in the Rule-21 of the Dept of Posts, Gramin Dak Sevak (Conduct & ‘

Lmpioyment ) Rule-2001. -

- Article-IT

That the said 'S Gobin Ch. Chetry while functioning as GDSBPM,

. - Gautambdsti EDBO in a/c with Bokajan SO for the aforesaid period failed to remit
. excess cash of Gautambasti BO on 12-11-03 as required under the provision of Rule

177(2) of Rules for Branch Offices resulting loss of Govt money amounting to
Rs.173389/- only from the cash balance of the BO in the night.of 12-11-03 and
thereby he failed to maintain absolute devotion to his duty as required in Rule-21 of
the Departinent of Posts Gramin Dak Sevak (Conduct & Employment)Rules 2001,

4.1, On receipt of the aforesaid memo Shri Gobin Ch Chetry prayed extention of
lime [or submission of written statement of defence. Accordingly he was allowed
15 days extension of time for submission of written statement of defence vide this
office letter of even no.dtd.31-10-20035. Shri Chetry submitted lus wnlfen statement
of defence did.7-11-2005 which was received at this oftice on same day where he
denied the charges brought against him vide this office memo of even no. dtd.30-

"09-2005. -

4.2. Shri D.K. Saikia, ASPOs (Dn), O/o the Supdt of Post Nagaon Dn Nagaon and
Sri B. Bora, Inspector Posts Nagaon West Sub Dn. Nagaon were appointed as

Inquiry Authority and Presenting Officer respectively vide this office memo of even
no.did.11-11-2005 to inquire into the charges framed ig;;ins{ Shiri Gobin Ch Chetry.

5.1, The IA completed the inq‘uiry and submitted his inquiry report vide us letter

citedt above, . '

5.2. In his Inquiry Report the Inquiry Authority stated that the charged officials has T
admiited the charges framed against him fully. On the basis of the admission of the

charges by the charged official, he held that the charges brought against Slui Gobin
Ch Chietry, GDSBPM, Gautambasli BO in a’c Bokajan SO vide the SPOsls, Nagaon

memo cited above stood proved.

3.3. Shri Gobin Ch Chetry was given a copy of the report of Inquiry Authorsity vide
this office letter of even no. did. 13-2-2006 under registered post with direetion 1o
submit his representation if any against the Inquiry Report within 15 days and Sthui
Gobin Ch Chetry submitted his written representation did.02-03-2006 which was
- received by this office on same day alleging denial of reasonable opportunity by the

1A and praying for denovo inquiry. .
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6. -~ "Observation & Findings

L I

TS : - Thave ‘gbnc through the articles of charge, the report of the Inquiry

L ‘ I | ~Authority \:vilh the relevant records and documents of the case and the
B representation did.02-03-2006 submiited by the charged official very carcfully.

ﬁ The charges framed against the charged officials stood prove by his adimission of
o : ‘ charges unconditionally and unequivocally during the preliminary hearing. The

.- "Disciplinary case relates to non making of proper arrangement for safe custody of
Govt cash and valudble on his personal responsibility by the charged GDS oflicial
o -~ and non-remitting excess cash of the BO on 12-11-03, resulting loss of
Rs.173389/- only to the Govt-by way of alleged thefl in the BO in the night of 12-
{-{ ; , 11-03. The charged official had also admitted both the charges during the inquiry
""" ' by the IA and pleaded himself guilty by signing the proceedings. Being cusiodian
~ of Govtcash and valuables as GDSBPM of Gautambasti BO, it was his personal
I responsibility to make arrangement for safe custody and also to remil the surplus
cash to the Account Office on the day of collection of cash. But Shri Gobin Ch
Chetry did not perform his duty as envisaged in the rules and thereby he is found
guilty for the loss of such a huge amount to the Gowvt. He also exlubited gross
. negligence to his duty as a GDSBPM for not arranging safety and secunity of
Govt cash & valuables.

The plea put forward in his written representation did.02-03-2006, the

charged official, that he was not given scope to defend the case and requested 10
hold the inquiry again can not be accepted at all as during preliminary hearing he
admitted both the charges and pleaded himself guilty by admitling and signing ihe

© proceedings of inquiry clearly. Had he wanted anything to detend. 1t was
incumbent on his part.to request the L\ ‘on the day of preliminary hearing
accordingly both verbally as well in writing. As Shri Chetry did nol make it at the
time of preliminary hearing, now after completion of inquiry and suhmission of
inquiry report the haring into the case can not be held denovo as all necessary
formalities were followed.

I therefore do not find any justification to hold further-inquiry info the case
and also to allow such an irresponsible and unworthy person to continue in Gowt
Service as giving a further opportunity will be an indirect indulgence to repeat.
Lo ~ such misdecds again and again. therefore do not think it proper to show any
feniency 1o decide the disciplinary case and passed the following orders:-
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I'Sha B.R. Halder, Supdt of Post OfTiees, Nagaon Dn Nagaon and

5

Disciplinary Authority in exercise of powers conferred npon me under Rule-9 of”
DOP, GDS (Conduct and Employment) Rules-2001 hereby award Shii Gobin Ch.

Chetry, GDSBPM, Gautambasti BO in a ¢ with Bokajan SO (under

. put ofl duty)

the punishment of “Removal from service™ with immediate e flict,

(B Talder)
supdt of Post Offices
T\’:!gn(:rﬁ'--l':)n Nagaon 782001

Copy to:- o '

(U“‘&/K 2 \_/}../Siu‘i Gobin Ch Chelsy, GDSBPAL Gautambasii 3O i a ¢ Bolajan 50

(under put ofl duty)
2. The Postmaster Diphu HO v
3. The DA(PYKolkata (through the Postmasicr, Diphu ()
4-3.The Postmaster General (Vig'Stalf). Dibrugarh Region, Dibruearh-786001
6.The ASPOs, Diphu Sub Dn Diphu-782460 . o é
7. The Estt Br. Divi OfToce Nagaon. )

|J
8. The PNT Register in Fraud, Branch. Divl Otfice Nagaon
9. 0/C "'
10.Spare.
! i
L \i\.b’
Supdt of l‘o.sl\ Olires
Nagaon Dn. Nagion - 7R200)
'1/,"'""
Cotifiedtto be Hrui-Cepy
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